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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINALAPPLICATION No. 350 OF 2024 

IN THE MATTER OF: 

AMIT KUMAR & ANR. 

UNION OF INDlA& ORS. 

..APPLICANT 

VERSUS 

AFFIDAVIT 

3. That the submissions made therein are believed to be true and nothing 

material has been concealed therefrom. 

30 stP 

...RESPONDENTS 

1. Nathmal Khedar S/o Sundarmal Khedar aged about 57 years, at present 
working as Executive Engineer, Water Resources Division, Sikar solemnly 
Swear and affirm on as under: 

ATTESTED 

1. That I am the Officer in Charge (OIC) in the above captioned matter for 
the State of Rajasthan through Chief Secretary (Respondent No. 3) Water 
Resources Department (Respondent No. 4) &Rajasthan River Basin & 
Water Resources Planning Authority (Respondent No. 6). I am well 
conversant with the facts and circumstances of the case. 

ADVOCATE 
NECHANA (SAiR 

2. I state that I have read and understood the contents of the accompanying 
Reply which has been drafted by my counsel under my instructions and 
the same has been explained to me. I say that the contents of the same are 

true and correct to the best of my knowledge and belief. 

2024 

Reg. No. 1951 
M EXPTRE 

06.08.2028 

4. I say that Annexures in the instant Reply is the true and correct copy, true 
and typed copy and true and translated copy of the original. 

NOTARYSLIC 
NECHAWA (SIKAR) RAJ. 

OF 

DEPONENT 

RAJASTA 
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VERIEICATION 
I, the Deponent above named do hereby solemnly affirm that contents of 
Paragraphs no. I to 4 of the ioregoing Affidavit are true and correct to the 

STHAt 

best of my knowledge and belief. No part of it is false and nothing 
material has been concealed therefrom. 

Verified at me on this day 26th of September, 2024. 

IDENTIFIED BY ME 

ATTESED 

GOVT. O 

NOTARYSLIC 
NECHAWA (SIKAR) RAJ. 

DEPONENT 
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BEFORETHEHON'BLENATIONALGREENTRIBUNAL 

INTHEMATTEROF: 
AMITKUMAR AND ANR. 

UNION OF INDIA& ORS. 

VAKALATNAMA 

PRINCIPLE BENCH AT NEW DELHI 
ORIGINALAPPLICATIONNO. 350/2024 (PB) 

VERSUS 

Prachi Mishra (D/2176/1999), Chaitanya (D/259412015) 
8, Todarmal Lane, Bengali Market, New Delhi -l10001 

Ph:9818488187:8130068859; 8586840600 

know All whom these presents shall come that I,Nathmal Khedar, aged about 57 years, at present working as Executive Engineer, Executive Engineer WR Division Sikar and Officer in Charge 
(OIC) for Respondent No. 4, Water Resources Department, Government of Rajasthan, & 
Respondent No. 6, Rajasthan River Basin && Water Resources Planning Authority, Government of 
Rajasthando hereby appoint: 

...APPLICANTS 

here in after called the Advocate/'s to be mylour Advocate/s in the above mentioned Original 
Application and authorize him/them: 

RESPONDENTS 

To act, appear and plead in the above noted case in this Court or in any other Court 
in which the same may be tried or heard and also in the Appellate Court. 

To sign, file, verify and present pleadings, applications, appeals, cross-objections, 
or Petitions for execution, review, revision, withdrawal, compromise or other petitions replies, 
objections affidavits or other documents as may be deemed necessary or proper for the prosecution 
of the said case in all its stages. 

To file and take back documents. 

substitute. 

To withdraw or compromise the said case or subrmit to arbitration any differences 
or disputes that may arise touching or in any manner relating to the said case. 

To deposit, draw and receive monies, cheques and grant receipts therefore and to 
do all other acts and things which may be necessary to be done for the progress and in the course of 

the prosecution of the said case. 
To appoint and instruct any other Legal Practitioner authorizing him to exercise the 

powers and authorities hereby conferred uponthe Advocate whenever he may thing fit to do so and 
to sign the power of attorney on my/our behalf. 

And I/we the undersigned do hereby agree to ratify and confirm acts done by the 
Advocate or his substitute in the matters as if done by me/us to all intents and purposes. 

ADVOCATES 

And I/we the undersigned do hereby agree not to hold the Advocate or his 
substitute responsible for the result of the said case in consequence of his absence from the Court 
when the said case is called up for hearing, or for, any negligence of the said Advocate or his 

And /we the under signed do hereby agree that in the event of the whole or any 
part of the fee agreed by me/us to be paid to the Advocate remaining unpaid, he shall be entitled to 
withdraw from the prosecution of the said case until the same is paid. If any costs are allowed for 
an adjourmment, the Advocate would be entitled to the same. 

IN WITNESS WHEREOF VWe do hereunto set my/our hand to these presents the 
contents of which have been understood by me/us this 29" day of June,2024. 
Accepted and ldentified. 

CLIENT 

S,. 
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